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BEFORE TIIE NATIONAL GREEN TRIBUNAL,

KOLKATA

ORIGINAL APPLICATION NO. 174 of 2024N2

IN THE MATTER OF

Sourabh Kumar APPELLANT

VERSUS

State of Bihar & Ors. RESPONDENT

COUNTER AFFIDAVIT ON BEHALF OF BIHAR STATE POLLUTION
CONTROL BOARD.

I S. Chandrasekhar, aged about 47 years, Son of Mr. S, Subramani, residingt
o. 03, Aranya Bhawan Niwas, Shahed Peer Ali Khan Marg, Patna, do

by solemnly affirm and state as follows: -

That I am posted as Member Secretary, Bihar State Pollution Control

Board, Patna and as such I am well aware of the facts and eircumstances

of the present matter. I am competent and duly authorized to swear the

present affidavit.

2. That I have been duly authorized by the competent authority to swear

and file this affidavit before this Hon'ble Court on behalf of the

answering respondent.

3. That the instant matter has been registered based on a letter petitioner

before the Hon'ble National Green Tribunal, New Delhi, wherein it

alleged that on account of throwing muck the 'Prachin Ganga'

in the Arrah city, it has been converted into drain and it is
o
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..li
full of garbage. The letter petition was converted into Original

Application No. 681 of 2024 and vide order dated 08.08.2024 the

Hon'ble National Green Tribunal, New Delhi was pleased to implead

the Municipal Commissioner, Municipal Corporation- Arrah; Member

Secretary, Bihar SPCB and Chairman, NMCG, as respondents and the

matter has been transferred to the Hon'ble National Green Tribunal,

Kolkata, for further adjudication

4. That in light of the order dated08.08.2024 the official of the State Board

carried an inspection on 03.09.2024 and it was found thatlegacy waste is

dumped towards the west side of the Gangi river and that due to high

water level in Gangi River the water was touching the legacy waste.

A copy of the inspection

report dated 03.09.2024 is

annexed and marked as

Annexure-1.

5. That the State Board has in fight of the findings of the inspection dated

03.09.2024 has issued direction dated 25,09,2024, to the District

Magistrate-Cum-Chairman, District Environment Committee, Bhojpur,

Arrah and The Municipal Commissioner, Arrah Nagar Nigam, in

exercise of its powers under Section 33A of the Water (Prevention and

Control of Pollution) Act, 1,974, to take immediate action for preventing

the further dumping of waste at the site and to imnrediately remove the

dumped legary waste from the site in question. Further, a directiori has

given to file a compliance report within i5 days from the receipt of
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A coPY of the l)irection dated

25J9'2024 is annexed and marked

as Annexure-2'

6. That based on the report' as may be received' from the District

Magistrate, Arrah' Bhojpur and the Municipal Commissionet' Arrah'

furthercompliancereportmaybefiledbeforetheHon'bleTribunal'

7. That I have read the contents of the affid'avit and have understood the

same and nothing material has been concealed therefrom and the

annexures are true copied of its respective

,t
)

Ls' crgc'rpF$s E

VERIFICATION

Verified at patna ort zlthday of september , 2024, that the averrnents

made in the Present affidavit are true and corect to the best of my

knowledge and information derived from records of the matter and

Annexures aIe true copy of the original, no part of it is false and nothing

material has been concealed therefrom'

DEPONENT
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Srfls ,sPa-q

R6pq g1cq qqqnT ft?1.;uT qdq or q-ffi 886, fu{iq; 22382024 \"i qr=T-frq

qffiq 6Rf, 3IBeF{ut, grlm tiq, ftrdl fr {r-cn o"A' No" 6rl.na24lpB, Surabh Kumar

V/S The State of Bihar d qlq-(t ii i?-rim 08'08'2024 C qrRfl 3]TeeT d ergql6q 6

mq ii {tmq, 03.0e.2024 o\ qqq 3ilg4d, 3ITEI ;TrI{ ft'qq, 3]T{r ifalT fr iq eqTq'
b%

T{6ro-m. tht sqRarR ti srrr, .frq$ firetT d }il'dr.r .nfi qfr (Gangi river) fr oq(T fq}

rnri d qq-A t fr'fterq fu-qr rmr t

.Tt-,fi ,rfi, emr, dv5 fu.il fi Rarfl \-fi qJq q-fi "i t qs qfr, Ttlr q-fr iht

Vfi T{dr{m q-fi B et"i 3il"iT qIE{ d dlTllri fiq fr Uq{dt t t qt ;ffr' sTKt PS-aT S

frft--fl R-ssT * Et-fta u-d-rfi * ofl-q q.rr q-fi fr fto qrfi t r rnfr q-fr oT s-(d-{{

ffim osnotl t *fi f\aor t I

fr"fte{rT d mq t qr-ql q-ql fs 1ri.fi qfi d ftrilt (waste-side1 ii ltg^ty waste I

old solid waste, d,mpecl t r qffi rrf, E qt$ -s ZFKUI droffid( rr-6 rrur t, ffi"q-'h' rn{ut

c?tKN, ftINrfi oht eruftr.r c touch.F-{ !:61 ttqw sllg?If,' 3il'{r T{R ffiq'r{' 3ilqt

ggr q.6 qn6rft f, ,r{ fu a.r-rq -.n-< (oa) qd .i1f "S fi -qr-.ft 
=d} d 1?tErt Biq

omprw mr fi.qr-n e-( E-{ Rqr .rqr t r rf, d fH fr qr'11 qd} znt d-sr{ egm fi

q;qdqrfiti

Bq-gffi mea\ .h B{rd\.fi fj erxr qq{ frqq C trugu.y waste @} .*.o" mqi t

f&q q-6 Direction kqr w 1r-fi-dl t, -.1Tfu 'rrft 
q-fi d qffi o) ulg-6 dt * qqgr

qi H-s I rflm-R 3rY{ qatTfiq wliq;T q,\ qi-fBq fr a rIffi ;Ifr 'n\ r+n'n nst s ft\

3Trqyzfcn .F-fl s_drg eilq dgl sffiRrE /Municipai Waste Wate::6\ tfC) fr glolt fr

ffir

(wlelurm-s q.{t'r)
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ANNEXURE-1 
 

Inspection report 
 
Member Secretary 
 
In compliance with the letter no. 886, dated 22.08.2024 of Bihar State 
Pollution Control Board and the order passed on 08.08.2024 in the case of 
O.A. No. 681/2024/PB, Surabh Kumar V/S The State of Bihar filed in Hon'ble 
National Green Tribunal, Principal Bench, Delhi, an inspection was conducted 
on 03.09.2024 in the presence of Municipal Commissioner, Arrah Municipal 
Corporation, Arrah and Shri Prem Kumar, Assistant, in the matter of dumping 
of garbage in the ancient Ganga river of Arrah, Bhojpur district. 
 
The Ganga River is a major river located in Arrah, Bhojpur district. It is a 
tributary of the Ganges River and flows through the city of Arrah. It flows 
through various parts of Arrah district and joins the Ganges River. The Ganga 
River is also mentioned in mythology. 
 
During the inspection, it was found that legacy waste / old solid waste is 
dumped on the banks of the Ganga River. Due to floods in the Ganga River, 
the water level has risen, due to which the water level is touching the legacy 
solid waste. The Municipal Commissioner, Arrah Municipal Corporation, Ara 
informed that dumping of solid waste on the banks of the Ganga River has 
been stopped since about four (04) years ago. The width of the Ganga River 
reduces considerably during the summer days. 
 
In light of the above, a direction may be given to the Arrah Municipal 
Corporation to remove legacy waste to prevent the Ganges River from 
becoming polluted. The government and local administration should take 
necessary steps to keep the Ganges River clean and prevent the dumping of 
solid waste into the river. 
 
(Photographs attached) 
 
Vishwasmajan Nini.09.24 (Nalini Mohan Singh) Scientist. 
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Ref. No.:-

From
Dr" D'l(' Shtrl<la'

Chairman'
To

The MuniciPal Commis
agar Nigam,

1)

')\

i.

\

t.

\

Page 1 of 3
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Arrah.
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O / 8 / 2A2 4 -LEGAL SEC.BSPCB

r) WHEREAS, a letter petition was filed before the Hon'ble National Green

Tribunal, New Delhi, in which it has been alleged that on account of throwing

muck the 'Prachin Ganga' (Gangi river) in the Arrah city, it has been converted

into drain and it is fuli of garbage. The letter petiticln has been converted inttr

Original Application No. 68\ of 2024 and vide order dated 08.08.2024 the Hon'ble

Tribunal was pleased to implead the Mr,rnicipai Commissioner, Municipal

Corporation- Arrah; Member Secretary, Bihar SPCB and Chairman, NMCG, as

respondents and the matter has been transferred to the Hon'ble National Green

Tribunal, I(o1kata, for further adjudication.

4) WHERIAS, the banks of the Gangi river was inspected by the offlcial of the State

Boarcl on 03.09.2024 and it was found that legacy waste is dumped towards the

west side of the Gangi river and that due to high water level in Gangi River the

water was touching the legacy waste.

5) WIIEREAS, due to dumping of solid waste and presence of legacy waste on thc

banks of Gangi river the river was getting polluted and the dumped solid waste

r,vas getting mixed with the river water.

6) WHER-EAS, the Flon'ble National Green Tribunal, New Delhi, in O.A. No. 606

of 2018 has directed the State of Bihar to take immediate steps for remediation of

legacy waste. Further, vide order dated 17.01.2019 passed in O.A. No. 519 of

2019 legacy waste remediation was to cofllmence in State of Bihar frorn

01.11 .2019 and was to be completed in tirne bound filanner.

I, therefbre, in exercise of the powers under Section 33A of the Water (Prevention

and Control of Pollution) Act, 1974, direct you to: -

i. Stop and Prevent dumping of solid waste on the banks of Gangr river rn

\

Arrah, Bhojpur;
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District

andon

nvenerCo

informa ttforpurBhojArrah,

33Page of

Sec'BSPCB

i'

Patrra, Dated:
Copy To.: -

L The Director General, National Mission for Clean Ganga'Ministry of

Jal Sakti, Government of Inida, for information and necessary action'

\
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